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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD

DA 304/94. ‘ : Dt, of Order :11-3-94,
|
|

1. a_-M_Dar athi ! o e

2- ;3.%.ﬁgrg?ggggéa ?U.%%g.§.§gg%%g%£%gmﬁu

3. Mrs,.V.Vijaya \ 11.K.Manikyam Mra.

4, Mrs,5.5iva Parvathi 12 ,Mrs.K.Tirupatamma

5. Mrs,Lh,5alamma 13.Mrs.K.Bhudevamma

6, Mra.K.Annapurna

. Mrae. M. Lalitha _Kun;ari_ .
a. Smt.To aﬂaﬁl . ‘.‘.Appplicants

Vs,

i
1. The Telecom Dist#ict Engineer,
Ongple.

2. Thae Chisf General Managpr, Telecowmunications,
Doorsanchar Bhavan, Hyd.

3, The Director Gpnsral, Telecommunications,
Sanchar 8havan, Neu Delhi,

4, Union of India, rep. by its
Secretary, Ministry of Finance,
- New Delhi,

e T e — — -~ —

Counsel for the Applicants :  Shri K.Venkateswara Rao

Counsal for the Respondents @ Shri N.R.Devraj, Sr.CGSC

CORAM:

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J)
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_consisting Hon'ble Mr. Justice V.Neeladri Rao, Ulce-Chalrman

0,A, 304/84 : Dt., of Dscision : 11.3.94

ORDER

§ Ag per Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.) |

This is an application filed under section 15
of the Administrative Tribunals Act to direct the respondents »
1
to pay dearness rai}af on their family pensions uith_efﬁect ;
erom the date of their appointment on compassionate grounds L
with all consequential bensfits and to pass such other order
or orders as may deem fit and proﬁer in the circumstancas

of the case.

'
2. The thirteen applicants in thds DA are the widous

: e ——— —
of Telecom employees who ware appointed as;” Telefsmw. 0ffice
O0Pfice Assistants and Group'D’' personnel on“compassionatd

(tv——*:gigroundb Follsu1ng the death of their husbands.
The respondents had denied paymant of dearness;rellef an
their family pension from the date of their apéuinhMant on

compassionats grounds. Hence, the present 04 is filed by

the applicants Por the reliefs @s indicated abovb,

3. We hayve heard Mr. K. Venkateswara Rao counseal

for the applicant‘and Mr. N.Bﬁa@kara Rao standing counsel

-

for the faspcndents. ST, -

-

4o " QA. No. 1116/93 nad hsen filed by the applicant
therein who stands on similardpotting to the applicant dy

herein in 2ll respects, Tha Division Bench of this Tribunal

Kt

and Mr. P.T. Thiruvengadam, Member (Administration) heard’
4%

and disposed of the said GA No. 1116/93 as per order
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dt., 13.9.93 by givinﬁ ceprtain directions. As the applicants g
herein as already poﬁntu{gut stand on the same festting as +
ths applicant in GA.%1116/93, it will be just and proper to

dispose of this DA &lsoc by giuing vepry samm directions that

o

were given in 0A. 1?16/93. In the result, the respondaents
ars hereby directed ts @fos to pay relief on family pension

| o
to the applicants from the time they were employepd 2sTyga/Gp.C
| I
even though they are appointed on compassionate grounds,
‘ |
But the arrears of pension shall be pestricted only for a

period of one year prior to the filing of this 0A that is the

+v

arrears of pension are directed to bes paid the applicant s

. ‘ n
by the respondents from 1.3.93 or from the date of appointment
of the applicants uhibhever is later, This order shall be

implemented by the.fespondents yithin 4 months prom the gatg

of communication off this order.

5. GA disﬁosad of agcordingly. Partiss ghall bear

their oun costs,

T WA
(T. CHANDRASEKHARA REDOY)
MEMBER (JuDL.)

Dated : The 11th March 1994. Drotleric
(Oicteted in 0Open Court) %% e
Deputy Registrar(Jl)CC
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1. The Telecom District Engineer, Ongole.
2. The Chief General Manager, Telecommunications,

DoorsancharBhavan, Hyderabad.
3. The Director General, Telecommunications, Sancharbhavan,New pel

4, The Secretary, Union ofIndia, Min.ot Finance, New Delhi,
5. One copy to Mr.K.venkateswara Rao, Advocate, CcAT .Hyd.

6. One copy to Mr.N.R.Devraj, S5r.CG8C.CAT.Hyd,.

7. One copy to Library, cAT.Hyd.

8. One spare copYe
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IN THE CENYRAL ADMITISTRATIVE TRIB JiAL
HYDERAB AL PEZ;Uh AT HYDERABAD

TEE HON'LCLE MK.JUSTICE V.JEELADRI RAD
VICE CIZATIRMAN

THE HON'BLE MR.A.B.GORTHI s MEMBER(AD)

AND
! ) /
] o . THE HON'BLE MR. chm\rDRA,sm\m.R REDDY
: ' - MEMBER(JUDL)
AND '

THE HON'BLE MR.R,RANGARAJAN 3 M{ADMN)

« o - Dateds {\ - % -1994
] .

\ ' | . ORBER/JUDGIENT

- E.AR.AL/C.I ,-,No.

in
C.A.N0. S0 =1 ‘

T.a.No. ' © {W.p. )

——————

issed.

.;ssed as withdrawn.

issed for Default.

jected, Ordorcc. | | \“\
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No order as to costsi
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